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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 129/2025/EZ

In The Matter of :

Manas Kumar Mondal
...... Applicant
-Versus-
Union of India & Ors.

............. Respondents.

COUNTER AFFIDAVIT ON BEHALF OF THE BAKKHALI ECO PARK
AND TENTS, RESPONDENT NUMBER 22.

I, Sri Rajendranath Mandal, Son of Late Nanigopal Mandal, aged
about 62 years, by faith- Hindu, by Occupation- Business, residing at
Freserganj, Amrabati, P.O- Lakshmi Pabartak, Namkhana, District-
South-24-Parganas, Pin- 743357, do hereby solemnly affirm and state

as follows:-

1. That I am the Manager of respondent no. 22 in the instant
original application and as such I am well acquainted with the facts
and circumstances of the instant original application and competent

to sign and swear this affidavit.
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2. That 1 have been advised to deal with relevant paragraphs
of the application which appears to be material and relevant for
proper adjudication of the instant case and the paragraphs
and/or portion of the paragraphs which are not specifically admitted,

be deemed to have been denied by me.

3. That before dealing with any of the paragraphs, I say that the
land in question belongs to Prabartak Trust Board who is the recorded
owner in respect of land situated at Mouza- Laxmipur, J.L. no. 25,
Khatian no. 53, at L.R. Dag no. 130, 131, 132, 133, 134, 135, 136,
and 137 within P.S- Fraserganj measuring total area of land 6 acre 47
satak which has been leased out in favour of S.B. Enterprise and the

answering respondent is the Manager of said respondent no.22.

4, With regard to the statements made in paragraphs 1, 2 of the
said original application, I say those are matters of record and
anything contrary to the records I deny and dispute each and every
statements/allegations.

5. That with regard to the statements made in paragraph 3 and 4
(Il of the said application I deny and dispute each and every
allegations made therein and further say that the instant original
aﬁplication is not filed for the protection and improvement of the

environment. It is further denied that no illegal construction is made
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filed out of personal grudge and only to harass the answering
respondent. That it is stated that the applicant is the Son-in-Law of

the respondent number 22 and husband of respondent number 23.

6. With regard to the statements made in paragraphs 4 (II), (III),
(IV) of the said original application, I say those are matters of record
and anything contrary to the records I deny and dispute each and

every statements/allegations.

7. That with regard to the statements made in paragraphs 4 (V)
including sub-paragraphs (A), (B), (C) of the said application I deny
and dispute each and every allegations made therein. It is completely
denied that  the constructions have been made by cutting and
removing mangroves of Bakkhali Reserve Forest Area. It is denied that
for the construction any animals and birds are affected.

It is stated that by virtue of Lease Deed executed on 29th
January, 2021, the Secretary of Prabartak Trust Board leased out the
land situated at Mouza- Laxmipur, J.L. no. 25, Khatian no. 53, at L.R.
Dag no. 130, 131, 132, 133, 134, 135, 136, and 137 within P.S-
Fraserganj measuring total area of land 6 acre 47 satak in favour of
S.B. Enterprise for the purpose of creation of Amusement park, Food
and beverage hotel, residential hotels, community hall, parking,
boating, fishing, swimming etc. It is stated that said Lessee, S.B.
Enterprise appointed instant answering respondent Rajendranath

ar dal as Manager of “Bakkhali Eco Park and Tents”.

/ *
* S NAZRUL |3%1 rxet\ hereto and marked with the letter ‘R-1’ to this affidavit.

Area Kolkata
Regn. No. 441119
Expiry Date
15.09.2029
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8. - That with regard to the statements made in paragraphs 4 (V)
including sub-paragraph (D) of the said application I deny and dispute
each and every allegations made therein. It is denied that the
respondent no. 22 is carrying on business in violation of restrictions
imposed by Ministry of Environment and Forest vide Coastal
Regulatory Zone, published in official Gazette of India, Extraordinary,
Part II, Section 3, Sub-Section (i) dated 06t January, 2011. It is

stated that bdundaries under Coastal Regulation Zone extend from
Low Tide Line (LTL) upto 500 meters landward from the High Tide Line
(HTL) along seas, bays, and creeks, including intertidal zones which
are classified into four zones—CRZ-I (ecologically sensitive), CRZ-1I
(developed urban), CRZ-III (rural/less developed), and CRZ-IV (aquatic
areas). That the CRZ-III (Rural / Coastal areas) are classified in two

zones under 2019 Notifications i.e

(i) CRZ-III A: Densely populated rural areas; No Development
Zone (NDZ) is 50 meters from High Tide Line.

(i CRZ-1II B: Rural areas with lower density; No Development
Zone (NDZ) is 200 meters from HTL.

The unit of respondent no. 22 is located much beyond 200.
meters from High Tide line and therefore the'question of violation of
Coastal Regulatory Zone Notification does not arise. Moreover a
barrier has been constructed by the Central Government authorities

so as to prevent water of the sea from entering on the other side.

Area Kolkata
Regn. No. 4719
Expuy Uate
15.09.2029
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9. That with regard to the statements made in paragraphs 4 (V)
including Sub-paragraphs (E), (F), (G) and (H) of the said application I
deny and dispute each and every allegations made therein. It is denied
that the outlet for discharging of solid waste, foul water, sewerage,
effluent from the homestay is emitted into the sea causing polluting
and contaminating the water of the sea. It is further denied that the
construction of bathroom, toilet, floor, steps, walls, stair case,
verandah, kitchen are made by using raw materials and cutting the
mangroves. It is stated that the applicant is making such allegation in
the air without having any substantial evidence to establish the same.
The applicant never complained about the same before any

authorities. It is denied that the said area are running without having
any ETP and STP.

10. It is stated that the instant original application is not filed with
an intention to protect the environment but the same is filed out of
personal grudge only with an intention to harass the respondent no.
22. That the applicant is the son-in-law of Rajendranath Mondal being
the husband of Tagari Mondal who is the daughter of Rajendranath
Mondal. That the said marriage was solemnized in the year 2011 and
one son namely Jewel Mondal born out of the said wedlock. That after
solemnization of marriage said Tagari Mondal came to learn that her

- husband Manas Mondal was already married with one another woman

and mental torture upon said Tagari Mondal for which

complaints were lodged in the local police station by the

+0 MAR 2026
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daughter of Rajendranath Mondal against Manas Mondal being the

applicant herein and on the basis of such complaints several criminal
cases are initiated against him which are pending for final
adjudication.

Xerox copy of few complaints and F.I.R are annexed hereto and

marked with the letter ‘R-2’ to this affidavit.

11. It is therefore amply clear from the aforesaid facts that out of
personal grudge and vendetta and malafide intention the applicant
herein filed this original application without having any substantial
evidence in support of his claim with sole intention to harass the

respondent no. 22 herein so that criminal proceeding be withdrawn.

12. With regard to the statements made in paragraphs 4 (VI), (VII),
(VIII) of the said original application I deny and dispute each and every
allegations made therein. I say that publishing advertisements can'’t
substantiate the allegation that the construction illegal and
unauthorized destroying ecological balance. It is stated that no
permanent structure and/or construction made by the respondent
no.22 over the plot in question. The respondent no. 22 running
business upon making temporary tents after obtaining proper
permission from the local Gram Panchayat and after obtaining valid
Trade License. It is further denied that no pucca construction is made
in sea shore area in violation of Coastal Regulatory Zone Notification

and repeat and reiterate my statements made in paragraph 8 of the

Area Kolkata
Regn. No. 447/19
Expiry Date
15.09.2029
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Copy of Gram Panchayat permission, Trade License, MSME
registration, FSSA[ license is annexed hereto and rqarked with the

letter ‘R-3’ to this affidavit.

13.  With regards to the Grounds and prayers as stated in the said
original application I say that save and except those grounds having

support of law are frivolous and are liable to be rejected.

14. It is further submitted that in facts and circumstances of the
case the Hon’ble National Green Tribunal be pleased to dismiss the
instant original application being devoid of any merit and filed with
the personal and malafide intention and not for the protection of

environment.

15. That the statements made in paragraphs 1 to 10 are true to my

knowledge and rest are my respectful submission.

BAKKHALI ECO PARK AND TENTS

Rederdsapan, 1= Moot

Managi/

Identified by me DEPONENT

_,_KR_; L/QNN-*\A)—- SOleMayAlalincu

Advocate

OR, Nazrul Isigm
Notary,Gevt. of W.B

Govt. No. 447
City Civil Court, C/allcgutf
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I, Sri Rajendranath Mandal, Son of Late Nanigopal Mandal, the
Deponent within named, do hereby verify and declare that the
statements made in the aforesaid paragraphs are true and correct to
the best of my knowledge and information and I believe that nothing

material has been concealed there from.

Verified at Kolkata on the .7 day of March, 2026.
BAKKHAU ECO PARK AND TENT®

- Manager
Identified by me _....Deponent
Advocate

1 0 MAR 2026
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Sr. No. 21 date 29 JAN, 2021

(Non- Judicial Stamp of Rs.10/-)

S.B. Enterprise

sd/- Sujit Kr. Bhukta,

: sd/-Sudipta Bose
sd/- Shibam Bhattacharya

Deed of‘Lease

Lease. executed in favour of: Prabartak Trust Board,
Borai Chanditala, P.S. Chandannagar, District Hooghly
on its behalf Secretary Sri Pradip Banerjee, aged 65
years, son of Nilratan Banerjee, Sripally, P.S.
Chandannagar, District Hooghly, State- West Bengal,
Pin- 712136, by faith- Hindu, - Nationality Indian,
Aadhaar Card No. 4499 3337 3083
Lease executed by: S.B. Enterprise of P.O. Ganganagar,
P.S. Narayanpur, District North 24 Parganas, Pin- 700
132, State- West Bengal on its behalf 1)Sudipta Bose,
son of Samar Kumar Bose, by faith- Hindu,
, e
S.B. Enterprise
Sd/- Sujit Kr. Bhukta,

. Sd/-Sudipta Bose
Sd/- Shibam Bhattacharya

Nationality-Indian, by occupation-Service, resident of
Flat No. C-12/4, 12th Floor, N.B.C.C., Vibgayar Tower,

Street No.175, Newtown, P.O.Newtown, P.S.Rajarhat, Pin-



i

A

700156, District North 24 Parganas, Aadhaar Card
No.4713 7758 8983.

2) Sujit Kumar Bhukta, son of Gopal Chandra Bhukta, by
faith-Hindu, Nationality-Indian, by Occupation-Service,
resident of 7J, Sura Cross Lane, Beleghata, Pin-700010,
District -South 24 Parganas, Aadhaar Card No.3101 5902
4392. .

3) Shibam Bhattacharya,.Son of Gaurab Bhattacharya, by
faith Hindu, Nationality-Indian, by occupation—seryice,
resident of 1 No. Colony_Madhyam Gram (M), Pin-700132,
District-North 24 Parganas, Aadhaar Card No.2966 0932

1793.

This Auspicious Deed of Lease 1s executed to the

effect following.

The Lessee has a total of 6 acres 47 decimal of

property mentioned in the schedule below situated at

L.R. Dag No.130 to 137 in Lakshmipur Abad Mouza, under
P.S. Fraserganj 'Costal,. South 24 Parganas, which is
completely sandy land[ whose L.R. Khatian No.53, J.L.
No.25 under Fraserganj Costal Poiice Station which is
in the possession and ownership of the lessor and has
been collecting rent from Goverdment year to year and

all the documents of the said (Baluchar) sandy land are

108
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currently registered 4in the name of the lessor
‘Prabartak Trust Board' and which the lessor has not
mortgaged to anyone or mortgaged to any government or
Private institution or Bank till now. Now that you,
the lessees have expressed your  desire to lease the
said beach property of the lessor at the highest market
price, I, the Secretary on behalf of the said lessor
“Prabértak Trust Board' have agreed to your proposal
and we both parties have entered into this Lease
agreement subject to the following conditions.
g

S.B. Enterprise
Sd/- Sujit Kr. Bhukta,
Sd/-Sudipta Bose
Sd/- Shibam Bhattacharya
Conditions are:

1) The said Baluchar (Sandy land) land is the raiyat
property of the‘lessor,.if you, the parties (Iessees),
have expressed your intention to take the lease, I have
accepted it as your lessee which is the subject of this
lease. |

2) The term of this lease is from today 01.01.2021 to
31.12.2040 A.D, the lease has been given to the

lessees.

3) The subject matter of the said lease is that the

annual lease amount of the 6 acres 47 decimal sandy

109



plY

110

O

land ' mentioned in  the schedule is fixed at
Rs.1,50,000.00 (one lakh fifty thousand) rupees per
year for the first 5 (five) years and 20 percent
increase in the next 5 (five) years to Rs.1,80,000.00
(one lakh eighty thousand) rupees per vyear and
Rs.2,16,000.00 (two lakh sixteen thousand) rupees per
year for the next 5 (five) years and Rs.2,59,000.00
(two lakh sixty nine thousand) rupees per year for the
last 5 (five) years which the lessee shall pay to the
first party 1lessor in the month of January every
January and shall obtain the necessary receipt from
him. Otherwise thé lease éhall be considered void.

4) The trees of the Jhau forest'planted on the said
lease property shall not be damaged or cut in any way
without the permission of the lessor.

5) On: one day a week ~(Sunday),. the students of the
promotér ashram shall enter the forest to collect Jhau
leaves and branches in the said lease property and
shall stay till 8:30 am and collect Jhau leaves and
branches. The lessees shall not have any objection to
this.

6) The surrounding area of the Jhau forest planted on

the said lease property shall be
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S.B. Enterprise

sd/- Sujit Kr. Bhukta,
Sd/-Sudipta Bose

Sd/- Shibam Bhattacharya

the lessees shall be obliged to fence the land at their
own risk and expense so that no one can enter it
without permission and the lessees shall be responsible
for the maintenance of the forest;

7) The lessees shall not be able to take loans from any
government or private institutiod, organization or bank
by showing the said lease. Otherwise, the lessor shall
be able to take legal action against the lessees and
all the leases shall be -considered null and void. And
the.léased property and the lessors shall not be liable
in any way for the said loan.

8) The lessees shall not commit any illegal act on the
said leased property. If that happens, the lessor shall
not be liable in any waf.

9) The pump house situated on the west side of the said
leased property shall be owned by land of Ashram. The
lessees shall not héve any right of access to it.

10) The lessees shall make all arrangements on the said

leased property including all decoration,

electrification, modification etc. at their own risk
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and expense and the lessor shall not be llable or bear
any expense. The lessees shall maintain the following
activities on the sald leased property under their own
custody, which are:

1) Amusement park.

2) Food and beverage hotel.

3) Outdoor activities like boating, fishing, swimming

etc.

4) Residential hotels.

-
S.B. Enterprise
Sd/- Sujit Kr. Bhukta,
Sd/-Sudipta Bose
Sd/- shibam Bhattacharya
5) Community Hall.
6) Parking etc.
11) The lessees shall do whatever is agreed upon in

the leased property after discussing it with the
public. The lessees shall not do any work that may
cause any damage to the leased property and whatever is
done shall be decided after discussion between the two
parties. Otherwise, if the lessees wish to do anything
of their own accord and cause damage to the leased

property, the lease shall be declared null and void as

per the law.
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and expense and the lessor shall not be liable or bear
any expense. The lessees shall @aintain the following
activities on the said leased property under their own
custody, which are:

1) Amusement park.

2) Food and beverage hotel.

3) Outdoor activities 1like boating, fishing, swimming
etc.

4) Residential hotels.

_5_

S.B. Enterprise
Sd/- Sujit Kr. Bhukta,
Sd/-Sudipta Bose
Sd/- shibam Bhattacharya

5) Community Hall.

6) Parking etc.

11) The lessees shall do whatever is agreed upon in

the leased property after discussing it with the
public. The lessees shall not do any work that may
cause any damage to the leased property and whatever is
done shall be decided after discussion between the two
parties. Otherwise, if the lessees wish to do anything
of their own accord and cause damage to the leased

property, the lease shall be declared null and void as

per the law.
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12) The lessees shall not be able to transfer the
leased property to any third party as a sub-lease in
any way. Even if they do so, it will be rejected and
cancelled and the lessees will have to pay appropriate
penalty as per law.

13) After the expiry of this lease, i.e. after the date
of 31.12.2040 A.D. the lessees shall not be able to
claim in any way on the leased land and the jhau trees
situated thereon.

14) After the expiry of the' lease period, 1i.e.
31.12;2040 AD, the current lessee will be given
priority in granting the next phase of lease subject to

negotiation.

S.B. Enterprise

Sd/- Sujit Kr. Bhukta,
Sd/-Sudipta Bose

Sd/- Shibam Bhattacharya

To this import we in sound health, in a composed
state of mind, without being indﬁced by others, having
read and understood all the terms and conditions of
this Lease, we, both parties, have signed our names on
this Lease in the presence of witnesses,

| Schedule - Particulars of the land specified in

the lease properﬁy:—



pI

Pl

In the District of South 24 Pargana, under P.S.

Frejaganj Costal, at Mouza Lakshmi Abad in effective
under the lessor whose L.R. Khatian No.53, J.L. No.25
and under Frejaganj Costal Police Station, in L.R. Dag
No. léO, 131, 132, 133, 134, 135, 136 and 137 the total
area of the property and the complete sahdy land
including the 6 acres 47 decimal and the zhau trees on
it, is being determined és the subject matter of this
Deed of Lease.

Four Boundary:

North- Own boundary of Prabartak Trust
South- Bay of Bengal
East- Dag No. 138, 139

West- Arindam Lahiri

-

Prabartak Trust
Sd/- Pradip Banerjee

Signature of the Lessee

S.B. Enterprise

Sd/-Sudipto Bose

115 |

Sd/- Sujit Kr. Bhukta

Sd/- Shibam Bhattacharya

Signature of the Lessors



Signature of the Witnesses:
1)Sri Rajendra Nath Mondal

2) Subhamoy Giri

3)Atindra Nath Samanta

4)Ajay Kumar Patra
5)Sri Subrata Mukherjee
6) Sri Panchanan Das

7) Swapan Chowdhury

Identified by me.
Sd/- Goutam Mitra

Advocate
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Mouza Lakshipur Abad, 71/25, Sheet No. 1

Khatian No. L.R 53

Dag No. 130 131 132 133 134 135 136 137
. Pie i) e ]
Area 176 dec 145 dec 139ldec - 133 dec 116 dec 181 deci 123 déc © 128 dec

=10 Acre 91 decimal
At présent local measurement 6 acre 47 decimal -
Name of Rayot- Prabartak Trust on its behalf Secretafy .
of Lakshmipur Abad, P.O. Lakshmipur, Prabargak, P.S.

Fezarganj Costal. -

< | : Sketch map

Sd/- Palash Patra -

01.11.2020

Land Surveyor

Palash Patra

Uttar Shibpur, Maharajganj

Reg No. S/1234/2017 Mob 9002996728

Certified to be the English translation of a Deed of
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District = South 24 Parganas Khatlan No. 63 ’ [16?4025]
Mouza- Laxmipur Abad J.L. No. 026 Police Station- Namkhana
Revenue- Rupees
(21))Tolal Area of land(A): Acre  (3) Total Dag: Total number of Dag-,
(4) Name and Address of Ryot ~ ' (5) Right (6) Remarks
Name On behalf of Prabartak Rayot

Trust, Secretary
Father/ Husband

Q“ ‘ Address y | | K

(7) Land of this Right under own possesswn

Dag No. | Nature of Land Remarks Total area /| Share of this | Area of share of land of this
[ : : under Right in the Right in the Dag
Dag Dag
\ ' Acre Acre Hect.
121 Homestead land | House-1 1.03 1.0000 1.03 0.41
Building-1
71713 | Nayanjuli 1.54 0.1125 0.17 0.06
3722 | Road Known as common 0.46 0.5556 0.25 0.10
passage use for public S

130 Balchur 1.76 1.0000 1.76 0.7
131 Balchur 1.69 0.8631 1.45 0.58
132 Balchur 1.67 0.8323 1.39 0.56
133 Balchur 163 |. 0.8160 - 1.33 0.53
134 Balchur 1.58 0.7342 1.16 0.46
135 Balchur : 1.64 0.7988 1.31 0.53
138 Balchur _ 1.62 0.7593 1.23 0.49
137 Balchur 1.63 0.7853 1.28 0.51
228 Shali 0.76 1.0000 . 076 030
229 | Balchur 090 0.6666 0.60 0.24
230 | Balchur : 2.54 0.2323 059 0.23
122 Khal . 048 1.0000 0.48 0.19
3720 | Shali 1.70 1.0000 1.70 - 0.68

Total Number. of Dags: Thirty Three only 24.21 161

Compared by

Sd/- illegible

28.9.02

~ Page 212

Certified to be the English translation of a Record of Rights in Bengali
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T2 AmNTEs CovyY

™ | Q2
The Officer-in-Charge,

Freserganj Coastal Police Station,
South 24 Parganas

Sub: Application for prayer of F.I.R.

First'party Second party

Smt. Tagari Mandal (aged Manas Mandal

32 years)W/o Manas Mandal Son of Nikhil Mandal

D/o Rajendranath Mandal resident of Uttar Shibpur

Resident of Uttar Shibpur |P.O. Maharajganj

P.0.- Maharajganj P.S.‘Fraserganj Coastal
P.S. Fraserganj Coastal ' District- South 24
District- South 24 | Parganas.

Parganas

Md. No.-9735322307

Date and time of incident

Last on 05.05.2024 A.D.

Sunday on 22" Baishakh 1431 B.S.

Time-‘Victim continuously of the incident day and

night.

Sixr,

I, the first party Smt. Tagari Mandal, Wwife of

. . . 1
Manas Mandal, Daughter of Shrijuta Rajendranath Mandal,
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0508

am a' permanent resident of the above address. The
second party and I were married approximately 13 years
ago through social customs according to Hindu
scriptures with various dowries. While living together
as per social norms, a son was born to me by my
husband, whose name is Jewel Mandal, ‘at present 09
(nine) years old.

After coming to the family, I came to know that my
husbénd had married anofher woman and became the father
of three daughters, whom the second party had kept at.
home with his parents. He married me by completely
concealing such ai-big 'ﬁruth. Besides, my husband is
involved in illegal and anti-social activities. Several
creditors are making a brutal attack at the home to
receive their due money.

—o—
In this situation, when I protested his wrongdoings or
asked for information, he started to physically and
mentaily torture me. Even when he came home drunk, he
would curse my parents in obscene language and say - "I

will not let anyone from your family tell anyone.”" I am

living in a state of extreme fear and terror with my

child.
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Last year on 05.05.2024, at around 9 a.m. he
entered the house in - a drunken state and started
abusing my parents in very dirty language as before on
various pretexts.

When I protested, he grabbed me by the hair and
started hitting me, slapping me and kicking me
indiscriminately and I fell to the ground. In such a
situation, he tried to strangle me with the intention
of killing me and my qhild screamed and cried at my
cries, so I somehow survived the journey through
physical abuse. Since then, physical torture has been
going on constantly. Sometimes, he kept me and my child
hungry and when I was sick, he did not even see a
doctor. He also forcibly took away all the ornaments
given by my father and embezzled them. He always
threatened to kill me. I am spending my 1life in a
hundred dangers just by looking at the face of my
little child.

My husband is a characterless person, he has had
relations with more thaﬂ one woman on false pretences
and has already served jail term for illegal

activities. At present, this anti-social activity is

gradually increasing.
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W

Hence, Sir, in view of my application, the FIR was
regispered by the police of Fraserganj Coastal Police
Station on the basis of the complaint of the 1°% party
be treated as such and that the 2" party, i.e. my
husband deserves appropriate punishment in this regard,

an order be given.

Dated:
Submission end

Your humbly

Certified to be the English translation of an

Application in Bengali



To
The 0O/C
Frezarganj Costal Police Station

Dist- South 24 Parganas

Complainant _ Defendant

Mohit Patra (Aged 33) 1)Manas Mondal

Son of Badal Chandra Patra, Son of Nikhil Mondal
village and P.O. Haripur, 2)Tagari Mondal

P.S. Namkhana, District S-24 |Wife of Manas Mondal
Pargnas, Mobile 3)Nikhil Mondal
No.k9647124115 Son of Late Dhirendra Nath
4)Bhabani Mondal, W/o Nikhil
also many

all are residents of Uttar
Shibﬁur, P.O. Maharajganj
P.S. Frezarganj Costal

Sir,

I Mohit Patra, son of Badal Chandra Patra, am a
permanent resident of Haripur village under Haripur Gram
Panchayet. I am an educated youth. On 01.09.17 and
05.09.2017 to the complainant No.l to give in two
installment at his home in the presence of Defendant No.2
took Rs.8,00,000/-(Eight lakhs) rupees from me in the
name of giving me a job as LDC in the Government Krishi
Vikash Shipla Kendra. Then on 15 September 2017 the said
Krishi Vikash Ship;a Kendra gives an appointment letter.
There is also an official seal of the said department on

the appointment letter. Seeing that, my faith was born.
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In the beginning after that, they gave the joining letter
on 16.9.2017 then fill up the police verification from
and nomination form. Taking me to the Agriculture
Develdpment Industry Centre now <and saying that your
quick posting letter will reach your home by post. Then I
took the documents and took the search on the website of
Krishi Vikash Shipla Kendra and came to know that he who
is the defendant No.l to me, the documents given are
completely fake and fake appointment letter. After this,
presently takes away original appointment by scaring me.
He tells me that if the original ;etter is not returned,
your posting letter will not go. Then after that, I come
to home. Then I get more information and get to know that
I have been completely cheated by the Defendant No.l and
defendant No.2 accused when I realized that I have been
cheated by the defendant No.l and defendant No.2, then
when I repeatedly asked for the méney back from accused
defendant No.l1 and defendant No.2 refused to give the
money .back even after promising and has not returned till
today. After that on 02.09.2020 at about 7.00 PM I came
to Dasmile Bazar then I met with the»defendants. If want
my money back, the defendant No.l while discussing the

return of money, the defendants call me to an empty place

and threaten me in various ways to kill me. Not only that
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defendant No.l suddenly takes a pistol out of his pocket,
puts it to his head and says, if you ask for the'money
again, I will kill not only you but also your family. I
keep trembling wifh fear; The defendants also said if you
seek legal recourse, we will not keep a single member of
your family alive. Then, in fear fpr my life, I ran away.
Since then, I and my family have been living in fear Qf
our lives. So today I have come to you for hélp. I

learned from a reliable source that the defendant No.l in

cooperation with "the Defendant No.2 has purchased ‘the

place in Bokhali at that time. Yet my family is still on
the verge of being on the streets today.

Therefore, Sir, so that I and my  family can survive
from the hands of the defendants and if you arrange for
the legal punishment of the defendants, I will remain
grateful.

Finish.
- Yours humbly
.Mohit Patra
Dated: 07.09.2020

(On the Right hand margin of the first page)
Recorded on 07.09.2020 at 14:55 hrs. and started F.G.
Costal PS Case No. 80/2020 dt. 07.09.2020 u/s
420/465/468/471/406/388/34 IPC and 25/27 Arms Act.
sd/- 1lleg1ble
07.09.2020

Certified to be the Engllsh translation of a Complalnt in
Bengali
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S.High Court, Calcutta
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Translated Copy

20

FRESERGAN]J GRAM PANCHAYAT

P.O. Freserganj, Block- Namkhana, Dist. -~ South-24-Parganas

Ref No. ..... Date : 13.11.2022
Pradhan

TO WHOM IT MAY CONCERN

This is to certify that on behalf of S.B. Enterprise, Village & P.O- Ganganagar,
P.S- Narayanpur, District- North-24-Parganas, Pin- 700132,

1. Sudipta Bose, son of Samar Kumar Bose,

2. Sujit Kumar Bhakta, son of Gopal Chandra Bhakta

3. Shibam Bhattacharya, son of Gourab Bhattachrya,

Are the permanent resident and I know them personally.

If they do business in the below schedule mentioned land of Prabartak
Trust in Mouza- Laxmipur on the basis of Lease without making any
permanent construction and on the basis temporary construction in that even
the Gram Panchayat shall have no objection.
I wish their success in life.
Schedule Mentioned land
Mouza- Laxmipur,
J.L. no. 25,
Khatian no. 53.

Dag no. 131, 132, 133, 134, 135 Sd/-

136, 137. Pradhan

Freserganj Gram Panchayat



133

FORM 11 ). 4
[‘See rule 58(2) ]

Name Of District :SOUTH 24 PARGANAS
Name Of Block : NAMKHANA ¥ et
Name Of Gram Panchayat FREZARGAN]
‘Trade Reglstratlon No:- 2255

b Trade Regrstratron Date*-18-Aug-2023
BE Issue Date 18-Aug-2023

if;PIN NO: . 743357
C ram Sansadl Part No. XV

From S B ENTERPRISE ‘

(Name ofTrade) e

Grant of tlns certlﬁcate shall not absolve the apphcant from the requlrement of proc”'
statutory. clearances to be obtained. from the appropnate authonty before actual com:
the trade: If-any violation/default is noted later is; the certificate shall be hable to
the U‘adelbusmess shall be closed down with unmedlate effect.

Thls Certlﬁcate Is ~EleCtroﬁic_aily\,(‘J‘Ie‘ﬁeljated

N.B.: Gram Panchayat has every right to cancel or revoke or not allowing renewal of registration at any time

Ref. Application Docket No. SSNOCCTXC80724487N
https://prd.wb.gov.in/



B UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION NUMBER UDYAM-WH-18-0174396
NAME OF ENTERPRISE SI ENTERPRISE.

, [CIRSAeAton Y enr | [ERTerprie Ty pey [LCIAgsIneaton Datel]

TYPE OF ENTERPRISE L[ 202526 || Micro || 210012026 |

MAJORACTIVITY \ 'SERVICES '~
SOCIAL CATEGORY OF GENERAL
ENTREPRENEUR
S.No. Name of Unit(s)
NAME OF UNIT(S) 1 SB Enterprise
Name of
FlatiDeqrBlock SB Enterprise |Premises/ N.A
No. Building
Village:
Village/Town Laxmipur Block 0
Abad
OFFICALADDRESS OF ENTERPRISE Para:
Road/Street/Lane | Laxmipur City NA
Abad,
WEST Distri SOUTH 24 PRAGANAS, Pin
State . |BENGAL Istrict 743357
Mobile 9830360060 Email: sujitishere@rediffmail.com
DATE OF INCORPORATION / o 01/12/2020
REGISTRATION OF ENTERPRISE
DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS Ol042021
SNo. NIC 2 Digit NIC 4 Digit NIC 5 Digit Activity
1 55- 5510 - Short term  |55101 - Hotels and Motels, | Services
Accommodation |accommodation inns, resorts providing
activities short term lodging
NATIONAL INDUSTRY facilities; includes
CLASSIFICATION CODE(S) accommodation in house
’ boats
2 56 - Food and 5610 - Restaurants 56101 - Restaurants Services
beverage service | and mobile food without bars
activities service activities
DATE OF UDYAM REGISTRATION 21/01/2026

* In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the
provisions of Notification No. S.0. 2119(E) dated  26.06.2020 issued by the M/o MSME.

Disclaimer: This is computer generated statement, no signature required. Printed from hitps:/fudyamregistration.gov.in & Date of printing:- 21/01/2026

For any assistance, you may contact:

1. District Industries Centre:  souTi 24-PRAGANAS ( WEST BENGAL)

2. MSME-DFO: KOLKATA ( WEST BENGAL)




Government of West Bengal
pepartment of Health and Famlly Welfare
Food Safety and Standards Authority of Indla
Food Safety Compliance System (FoSCoS) L

ms}&;[tto§g0§ I§§a| gov ln DPARTMINT OF HIALTH & PAMILY WELPARE

Recelpt
Reference Ny 30260121123046704 Date: 21-01-2026
Name of Company/ S B Enterprise Category of License:  Registration [West
Organizationt Bengal] [New

Registration]

Promises Addresst  LAKSHMIPUR ABAD , FREZARGAN],
NAMKHANA, DIAMOND HARBOUR
HEALTH DISTRICT, , West Bengal,
743357

Kind of Business: Food Services - Hotel

Mode of Payment: Razorpay

Registration Fee Rs 500 (5 Year(s))

Total Fee Paid: Rs 500.00

Transaction No.: 2488272712607334

RazorPay ID: pay_S6Xljs2Pftplaz
Note:

1. FSSAI doesn't contact applicants over tele

i et <o vt phone for License/ Registration. Queries relating to
ense/Registration are only raised online. License related complaints may be reported at helpdesk
- 1800110100 and foscos-notification@fssal.gov.in. d - ;

Z.;r:) c:se you receive queries by authorities on your application, You are required to respond within
. ayshto a‘vold rejectlf:n ol‘r your application by login into FSSAI's Food Safety Compliance
daﬁ;r?a!u:ngs.u foscos.fssai.gov.in) with your user id and password or call us at 1800112100 for any

3. You must keep a copy of Form

A (application) for any kind of
till obtaining Registration Certificate. y of communication with the authorities

4. GST applicability on this transaction is on reverse charge basis

Page 1 of 1
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL

O. ANO. 129/2025/EZ

In the matter of :
Manas Kumar Mondal

-Versus-

Union of India & Ors.
....Respondents.

COUNTER AFFIDAVIT ON
BEHALF OF RESPONDENT
NO. 22

Krishnendu Bera
Advocate, High Court, Calcutta
Mob: 9804470595 (M)
Email :
krishnendubera87@gmail.com




